
Directorate General of Foreign Trade
Udyog Bhawan

DES-V Section

The Meeting No.20lAM-18 dated O+.df .ZOf g for the licensing year 2017-18 to consider
the cases under Duty Exemption Schemes (Chapter-4) was held on 17.01 .2018 in Conference
Room No.l I of DGFT under the Chairmanship of Shri K.C. Rout, Addl. DGFT. The following

At the outset the Minutes of NC-V Meeting No.l9lAM-17 held on2l.l2.20l7 were taken up lbr
ratification. As there was no amendment to the same, the above referred minutes were adopted
fbr implementation by the Committee without any amendment. fhe agenda for meeting
No.20lAM-18 dated 04.01.2018 held on 17.01.2018 was taken up for discussion and the decision
taken in respect of each case is enumerated below:
MEETINC NUMBER :20/84‐ AIンC3/2017 ⅣIEETING DATE:04.01.2018

Case No.:2611 8/84-ALC3 /2016 Party Name:PEARLGLOBAI- Meet No/Date20184-

1器品掲50Ю0307AM17
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to TC, Mumbai for Comments. Committee decided to await comments
lrom 'fC, Murnbai. 'l'he case stands deferred for re-listing on 01.02.2018.

INDUSTRIES LIMITED

RLA Filc

:05/24/040/00208/AM15/

RLA Filc

:07/24/040/00146/AM16/

RLA File

:07/24/040/00230/AM16/

AIンC3/2017
04012018

1ッ ic No/1)atc:0510390241

l1082014

Status:

Deferred

Dcfcr Datcl

01022018

Status:
Deferred

Case No.:3/23/84-ALC3/2016  Party Name:HIMATSINGKA   Mcct No/Datc:20/84-
SEIDE LTD              ALC3/2017

04012018

HQ File

:01/84/050/00448/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await
comrnents from l'C, Murnbai. The case stands deferred for re-listing on 01.02.2018.

Case No.:11/25/84-ALC3/2016 Palty NameiSHAHI EXPORTS  Mcct No/Datc:20/84-
PVT I.TD               ALC3/2017

04012018

HQ File

:01/84/050/00479/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await
comments from TC, Mumbai. The case stands deferred for re-listing on 01.02.2018.

Lic No/Datc:0710108689  Dcfer Datc:

04092015               01.022018

Status:
Deferred

Lic No/Date:0710108806  Dcfcr Datel

05102015              01022018

011lCCrSヽ Vcrc

S,No. Name of the representatives and their designation Pepq4lqe4
1 Shri V.K.Kohli,Dircctor TC offlce,Noida
つ
乙 Shri J.D.Giri,Vicc Prcsidcnt AEPC
つ
Ｊ Shri Nand Lal,Consultant I)IPP

4 Shri Vinod Kumar Kashyap,FTDO DGFT
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Case No.:40/25/84-ALC3/2016 Party Name:SHAHI EXPORTS ‐Meet No/Date:20/84-
PVT LTD.             ALC3/2017

04.012018

Status:
Deferred

HQ File

:01/84/050/00508/AM17/

RLA File

:07/24/040/00234/AM16/

Lic.NoiDate:0710108810 Defer Date:

05.10.2015 01.02.2018

agenda alongwith other relevant papers and

for Comments. Committee decided to await
for re-listing on 01.02.2018.

Decision : Committee considered the case as per
noted that this case had been referred to TC, Mumbai
comments from TC, Mumbai. The case stands deferred

Case No.:42/25/84-ALC3/2016 Party NameiSHAHI EXPORTS  Meet No/Date:20/84-
PVT LTD              ALC3/2017

04012018

Status:
Deferred

HQ File

:01/84/050/00510/AM17/

RLA File

:07/24/040/00233/AM16/

Lic No/Date:0710108808  Defer Datc:

05 102015              01022018

agcnda along、vith other relevant papcrs and

for Commcnts.Committee dccidcd to await
for re― listing on 01.02.2018.

Decision : Committee considered the case as per
noted that this case had been refered to TC, Mumbai
comments from TC, Mumbai. The case stands deferred

Case No.:12/25/84-ALC3/2016 Party Name:SHAHI EXPORTS  Mcet No/Datei20/84‐
PVT.LTD              ALC3/2017

04012018

Status:
Deferred

HQ File

:01/84/050/00480/AM17/

Decision : Committee considered the case as per
noted that this case had been referred to TC, Mumbai
comments from TC, Mumbai. The case stands deferred

Lic.No/Date:0710108848 Defer Date:

0'7 .10.2015 01 .02.201 8

agenda alongwith other relevant papers and

for Comments. Committee decided to await
for re-listing on 01.02.2018.

RLA File

:07/24/040/00232/AM16/

Case No.:41/25/84-ALC3/2016 Party Namc:SHAHI EXPORTS  Meet No/Date:20/84‐
PVT LTD              ALC3/2017

04012018

Status:
Deferred

HQ Filc

:01/84/050/00509/AM17/

Decision : Committee considered the case as per
noted that this case had been refemed to 'l-C, Mumbai
comrrents from TC, Mumbai. The case stands deferred

Lic.No/Date:0710109057 DeferDate:
t] .11.2015 01 .02.201 8

agenda alongwith other relevant papers and

for Comments. Committee decided to await
for re-listing on 0l .02.2018.

RLA File

:07/24/040/00280/AM16/

Case No.:44/25ノ 84-ALC3/2016 Party Namc:SHAHI EXPORTS  Mect No/Date120/84-
PVT.LTD              ALC3/2017

04012018

Status:
Deferred

HQ Filc

:01/84/050/00512/AM17/

Decision : Committee considered the case as per
noted tlrat this case had been referred to TC, Mumbai
comments from TC, Mumbai. The case stands deferred

Lic.No/Date:0710109087 DeferDate:
26.11.2015 01.02.2018

agenda alongwith other relevant papers and

for Comments. Committee decided to await
for re-listing on 01.02.2018.

RLA File

:07/24/040/00292/AM16/

レ |レ
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Case No.:6/25/84-ALC3/2016

HQ File

:01/84/050/00474/AM17/

Party Narne: B HARAT SILKS

RLA F‖ e

:07/24/040/00417/AM16/

Mcct No/Datc:20/84-

AIン C3/2017
04.012018

Status:
Deferred

Decision : Committee considered the case as per
noted that this case had been referred to TC, Mumbai
comments from TC, Mumbai. The case stands deferred

Lic.No/Date:0710109602 Defer Date:

30.03.2016 0r.02.2018

agenda alongwith other relevant papers and

for Comments. Cornmittee decided to await
for re-listing on 01.02.2018.

Case No.:43/25/84-ALC3/2016 Party Name:SHAHI EXPORTS  Meet No/Date:20/84-
PVT LTD.            ALC3/2017

04012018

Status:
Deferred

Status:
Deferred

Ю19晶児5餅∞ЯνAm 7
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Decision : Committee considered the case as per
noted that this case had been referred to TC, Mumbai
comments from TC, Murnbai. The case stands deferred

Case No.:l{/4184-ALC3l20l7 PartyName:FASHION
ACCESSORIES

RLA Filc

:07/24/040/00039/AM17/

RLA Filc

:05/23/040/00082/AM17/

Lic.No/Date:0710109131 Defer Date:
29.04.2016 01.02.2018

agenda alongwith other relevant papers and

for Comments. Committee decided to await
for re-listing on 01 .02.201 8.

Meet No/Date:20/84‐

ALC3/2017
04012018

Decision : Committee considered the case as per
noted that this case had been referred to TC, Mumbai
cornments from TC, Mumbai. The case stands deferred

Lic.No/Date:0510398597 DeferDate:
24.05.2016 01 .02.201 8

agenda alongwith other relevant papers and
for Comments. Committee decided to await
for re-listing on 01 .02.2018.

Case No.:5/25/84‐ ALC3/2016

柁19晶児5υ∞″νAM 7
Decision : Committee considered the case as per
noted that tl-ris case had been referred to TC, Mumbai
comrnents from TC, Mumbai. The case stands deferred

Party Narne:BHARAT SILKS

RLA File

:07/24/040/00060/AM17/

Meet No/Datc:20/84-

ALC3/2017
04012018

Status:
Deferred

Case No.:4/25/84-ALC3/2016

B15晶掲5υ∞″νAMロ
Decision : Committee considered the case as per
noted that this case had been referred to 'IC, Mumbai
comrnents frorn TC, Murnbai. The case stands deferred

Party Name:BHARAT SILKS

RLA File

:07/24/040/00051/AM17/

Meet No/Date:20/84-

ALC3/2017
04012018

Lic.No/Date:0710109881 Defer Dare;
27 .0s.2016 01.02.201 8

agenda alongwith other relevant papers and
for Comments. Committee decided to await
for re-listing on 0 I .02.201 8.

Lic.No/Date:071010991 I DeferDate:
06.06.2016 01.02.2018

agenda alongwith other relevant papers and
for Comments. Committee decided to await
for re-listing on 0l .02.2018.

炒
じ

Status:
Deferred

14 Case No.:26/19/84¨ ALC3/2016

■
Party NameiPOLYGENTA Meet No/Datc:20/84‐

19



27072016 01 022018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that import Item 1 and 2 are pet bottle scrap which banned itern. Committee decided to obtain

comments of DIPP regarding use of other import items in export product . The case stands deferred
for re-listing on 01.02.2018.

HQ File

:01/84/050/00337/AM17/

TECHNOLOGIES LTD

RLA File

:03/95/040/00295/AM17/

RLA File

:07/24/040/00149/AM17/

RLA File

135/24/040/00026/AM17/

ALC3/2017
04012018

Deferred

Lic No/Date:0310806649  Defer Date:

Status:
Deferred

Lic No/Datci0710110180  Dcfcr Datcl

29072016 01022018

Status:
Deferred

Lic No/Datci35 10045002  ‐Defer Datc:

09082016 01022018

Status:
I)eferred

Case No.:17/25/84-ALC3/2016 Pany Namc:BHARAT SILKS   Meet No/Datc:20/84‐
ALC3/2017
04012018

酬3晶児5υ∞鵜yAMロ

1613晶児50/00254/AM17/

17

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await
comments from TC, Mumbai. The case stands deferred for re-listing on 01.02.2018.

Case No.:23/13/84‐ ALC3/2016 1Ptt Namc:LOYAL TEXTILE :Mcet No/Date:20/84-
IMILLS LTD             :ALC3/2017

104.01.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been refemed to TC, Mumbai for Comments. Committee decided to await
comments from TC, Mumbai. The case stands deferred for re-listing on 01.02.2018.

Case No.:25/19/84-ALC3/2016 Paiy NamciSITTARAヽ νORKZ McctNo/Datei20/84-
ALC3/2017
04012018

HQ File RL′A File Lic No/Date:0210206960 1Defer Datei

101/84/050/00336/AM17/        :02/24/040/00097/AM17/

Decision : Colninittcc considcrcd the case as per

notcd that this case had been referred to TC, /ヽ1umbai

comments fl‐ om TC,Ⅳlumbai.The case stands deferred

Case No.:9/19/84‐ ALC3/2016  Party Namc:FASH10N
ACCESSORIES

HQ File RLA File

:01/84/050/00320/AM17/        :05/23/040/00262/AM17/

Decision : Comlnittcc considcrcd thc casc as per

notcd that this casc had becn refcrrcd to TC, Mumbai

commcnts from TC,Mumbai.Thc casc stands dcた rrcd

05092016 01022018

agenda alongwith other relevant papers and

for Comments. Committee decided to await
for re-listing on 01.02.2018.

Mcet No/Dtte:20/84-

ALC3/2017
04.012018

Status:
Deferred

Lic No/Date:0510399651  Defer Date

08092016 01 022018

agenda alongwith other relevant papers and

for Comments. Committee decided to await
for re-listing on 01.02.2018.

６０２３ＣＬＡ４８２０
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Status:Party Name:ARVIND LIMITED Meet No/Date:20184-
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HQ File

:01/84/050/00406/AM17/
RLA File

:08/24/040/00265/AM17/

ALC3/2017
04012018

Deferred

Lic.No/Date:0810138809  Dcfcr Datc:

05.10.2016              101.02.2018

agenda alongwith othcr rclcvant papers and

for Commcnts.Committee dccidcd to await

for re― listing on 01.02.2018.

Decision : Committee considered the case as per
noted that this case had been referred to TC, Mumbai
cornments from TC, Mumbai. The case stands deferred

Case No.:12/23/84-ALC3/2016 Palty Name:CONNOISSEUR   Meet No/Datc:20/84‐
FASH10NS             ALC3/2017

04012018

Status:
Deferred

20 11):1):50/00457/AM17/

2113晶掲50/00487AM 17/

22 11)i[|):50/00499/AM17/

2319晶児50/00488晨 M17/

24‐
Case No.:24/25/84‐ ALC3/2016 Party Name:LOYAL TEXTILE  Mcct No/Date:20/84-

MILLS LTD             ALC3/2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and
noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await
comments from TC, Mumbai. The case stands deferred for re-listing on 01.02.2018.

RLA File

:04/24/040/00174/AM17/

RLA File

:03/94/040/00874/AM17/

RLA File

:08/24/040/00437/AM17/

RLA FHc
:35/24/040/00048/AM17/

Lic No/Date:0410162643  Defer Date:

2712.2016              01022018

Status:
Deferred

Lic No/Date:0310810241   Defer Date:

02012017              01o2.2018

Status:
Deferred

Lic.No/Date:0810139584  1Defer Date:

24012017              101o2.2018

Status:
Deferred

Lic.No/Date:3510045101  ‐Defer Date:
3101.2017               01.o2.2018

Status:
Deferred

Case No.:19/25/84-ALC3/2016 Party Name:KUSUMGAR    Mcct No/Date120/84-
‐CORPORATES PVT.LTD.   IALC3/2017

:04.012018

Decision : Committee considered the case as per agenda alongwith other relevant papers and
rroted that this case had been referred to TC, Mumbai for Comments. Committee decided to await
comrnents from TC, Mumbai. The case stands deferred for re-listing on 01 .02.201 8.

Case No.:31/25/84-ALC3/2016 Party Namc:ARVIND Iン IMITED MeetNo/Date:20/84‐

ALC3/2017
04012018

Decision : Committee considered the case as per agenda alongwith other relevant papers and
noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await
comments from TC, Mumbai. The case stands deferred for re-listing on 0l .02.201 8.

Case No.:20/25/84-ALC3/2016  Party Namc:LOYAL TEXTILE  Meet No/Datc:20/84-

MHッLS LTD            ALC3/2017
04012018

Decision : Committee considered the case as per agenda alongwith other relevant papers and
noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await
comrnents from TC, Mumbai. The case stands deferred for re-listing on 01.02.2018.
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HQ Filc

:01/84/050/00492/AM17/

Decision : Committee considered the case as per
noted that this case had been referred to TC, Mumbai
comments from TC, Mumbai. The case stands deferred

04012018

Lic No/Datc:3510045100  Defer Date:

31012017              01022018

agenda along、vith othcr relevant papers and

for Comments.Committcc decided to await
for rc― listing on 01 02.2018.

RLA Filc

:35/24/040/00038/AM17/

Case No.:21/25/84-ALC3/2016 Party NamelARVIND LIMITED ‐Meet No/Date:20/84¨
ALC3/2017
04012018

Status:
Deferred

Status:
Deferred

25 19『|):50/00489/AM17/

26 19『|):50/00470/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and
noted that this case had been referred to TC, Mumbai for Comments. Cornmittee decided to await
comrnents from TC, Mumbai. The case stands deferred for re-listing on 0l .02.2018.

RLA File

:08/24/040/00454/AM17/

RLA File

:05/23/040/00518/AM17/

Lic No/Datei0810139636  Defer Date:

02.022017               10102.2018

Case No.:2/25/84-ALC3/2016  Party Name:FASH10N
ACCESSORIES

Mcet No/Datc120/84-

ALC3/2017
04.01.2018

Decision : Committee considered the case as per
noted that this case had been referred to TC, Mumbai
comrnents from TC, Murnbai. The case stands deferred

Lic.No/Date:0510401491 DeferDate:
03.02.2017 01.02.2018

agenda alongwith other relevant papers and
for Comments. Committee decided to await
for re-listing on 0l .02.2018.

Case No.:49/25/84-ALC3/2016 Party Namc:SUPERHOUSE    Mcct No/Datei20/84‐
LIMITED                ALC3/2017

04012018

Status:
Deferred

Status:
Deferred

η19晶掲5餅∞Я7AM7

28 19『|):50/00504/AM17/

Case No.:1/23/84-ALC3/2016

29

■

Decision : Committee considered the case as per agenda alongwith other relevant papers and
noted that this case had been referred to TC, Mumbai for Comments. Comrnittee decided to await
comrnents from TC, Mumbai. The case stands deferred for re-listing on 01.02.201 8.

RLA Filc

:06/24/040/00041/AM17/

RLA File

:06/24/040/00039/AM17/

Pa■y Namc:P10NEER
CALICOS PRODUCTS
PRIVATE LIMITED

Lic No/Datc:0610038555  1Defcr Date:

0302.2017              101.02.2018

Status:
Deferred

Lic No/Date:0610038556  Defcr Date:

06022017               01 022018

Case No.:36/25/84¨ ALC3/2016 Party Name:SUPERHOUSE   Meet No/Date:20/84-
LIMITED                ALC3/2017

0401.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and
rroted that this case had been referred to TC, Mumbai for Comments. Committee decided to await
comments from TC, Mumbai. The case stands deferred for re-listing on 01 .02.2018.

Meet No/Datc:20/84-

ALC3/2017
04012018

lll″
″́′



Decision : Committee considered the case as per agenda along with other relevant papers and noted
that hard copy of the application not received from RA, Pune. NC decided to ask the RA, Pune to
furnish the two set of hard copy of the application for examination of the case. The case stands
deferred for re-listing on 0l .02.201 8.

Case No.rl3/25184-ALC3l20l6 Parly Name:KARTHI Meet No/Date120/84- Status:
DefcrredHOMEPRODUCTS PRIVATE .ALC3/2017

LIMITED                04 01 2018

HQ File

:01/84/050/00446/AM17/

RLA Filc

:31/83/040/00138/AM17/

RLA Filc

:10/24/040/00110/AM17/

RLA File

:35/24/040/00054/AM17/

Lic.No/Datc:3H0066578  Dcfcr Datc:
09022017              01022018

Lic No/Datc:1010059719  1Defcr Datc:

15022017               0102.2018

Lic No/Date:3510045113  1Defer Datel

16.022017              101o22018

Lic.No/Date:35100451 l4 Defer Date:
16.02.2017 01.02.2018

agenda alongwith other relevant papers and
for Comments. Committee decided to await
for re-listing on 01.02.2018.

"tS晶児5υ∞鵜νAMロ
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Decision : Committee considered the case as per agenda alongwith other relevant papers and
noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await
comments from TC, Murnbai. The case stands deferred for re-listing on 01.02.2018.

Case No.:23/25/84‐ ALC3/2016 Party Namc:LOYAL TEXTILE  Mcct No/Datc:20/84-
MILLS LTD            ALC3/2017

04012018

Status:
Deferred

Status:
Deferred

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and
noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await
comments from TC, Mumbai. The case stands deferred for re-listing on 01.02.2018.

‐Case No.:28/25/84-ALC3/2016 ‐Party Name:LOYAL TEXTILE  Mcet No/Date:20/84-
‐MILLS LTD             ALC3/2017

04.01.2018

HQ File RLA「 ilc
つ
４ :01/84/050/004961ヽM17/        :35/24/040/00053/AM17/

Decision : Comllnittec considcred thc casc as pcr

notcd that this casc had bcen rcfcrrcd tO TC, NIIuinbai

comlllcnts fI・ oin TC,Mumbai.Thc case stands dcfcrred

Case No.:7/4/84-ALC3/2017   Party Namc:AUGUSTAN
KNITWEAR PVT LTD

HQ File RLA File
:01/84/050/00034/AM18/        :32/24/040/00042/AM17/

Decision : COmlnittcc cOnsidcred thc casc as pcr

notcd that this casc had bccn referrcd to TC, Mumbai

C0111mCntS fl・ om TC,Mumbai Thc casc stallds dcfcrrcd

Lic.No/Date:3210078129 DeferDate:
20.03 .2017 0 I .02.201 8

agenda alongwith other relevant papers and
for Comments. Committee decided to await
for re-listing on 01.02.2018.

Meet No/Date:20/84‐

ALC3/2017
04012018

ICase No.:11/10/84-ALC3/2017 Party Name:PINNACLE
34                     cLOTHING CO,

Meet No/Date:20/84-

ALC3/2017
0401.2018

Status:
Del'erred

■ |レ7



HQ Filc

:01/84/050/00114/AM18/

Decision : Committee considered the case as per
noted that this case had been referred to TC, Mumbai
comments from TC, Mumbai. The case stands deferred

Case No.:23l8/84-ALC3l2Ol7 Party Name:PINNACLE
CLOTHING CO

RLA Filc

:05/24/040/00638/AM17/

RLA Filc

:05/24/040/00006/AM18/

RLA File

:05/23/040/00025/AM18/

RLA File

:05/23/040/00030/AM18/

RLA File

:56/24/040/00008/AM18/

Lic.No/Date:0514402032 Defer Date:
21.03.2017 01.02.2018

agenda alongwith other relevant papers and

for Comments. Committee decided to await
for re-listing on 0l .02.201 8.

35 11『|):50/00090/AM18/

36 11)∫1):50/00042/AM18/

HQ File

37 101/84/050/00046/AM18/

HQ Filc

:01/84/050/00069/AM18/

Lic.No/Datc:0510402194  Dcfcr Date:

10.042017               01.022018

Meet No/Date:20/84-

ALC3/2017
0401.2018

Mcet No/Date:20/84-

ALC3/2017
04012018

Status:
Deferred

Status:
Dcferred

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and
noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await
comments from TC, Mumbai. l'he case stands deferred for re-listing on 01.02.2018.

Case No.:15/4/84‐ ALC3/2017  Pary Name:CONCEPT
CLOTHING

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to remind the firm to furnish the CAD and Style No. of the export product for examination of the case.
The case stands deferred for re-listing on 01.02.2018.

Lic No/Date:0510402354  Defer Datc

2604.2017              ol o2 2018

Lic.No/Date:0510402418  Defer Datc:

02.05.2017              .ol.o22018

Status:
Deferred

Lic No/Date:5610005134  Defer Date:

05.05 2017               1ol.o22018

Case No.:19/4/84‐ ALC3/2017  Party Nalllc:Л VA DESIGNS(P)MeCt No/Date:20/84-
1´TD,                ALC3/2017

04012018

Decision : Committee considered the case alongwith agenda and noted that firm was given
personal hearing for explanation of their case. Committee again decided to allow final
opportunity to firm to appear in person to explain their case alongwith CAD and sample
export product. The case stands deferred for re-enlisting on 01.02.2019.

Case No.:2/8/84¨ ALC3/2017   Palty NamciCIL TEXTIl´ ES    Mcct NO/Datc:20/84-
PRIVATE LIMITED        ALC3/2017

0401.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and
decided to remind the firm to furnish the details of manufacturing piocess with stage-wise wastage of
chemical i.e' coating thickness/percentage of coating with justification of *urtug" of individual
chemical. Committee decided to send a reminder and the case stands deferred for re-listing on
0l .02.201 8.

39 Case No.:5/4i84-ALC3l20l7 Party Name:ASHUTOSH FIBER Meet No/Dar e:20184-

ILレ

Status:



Deferred

HQ Filc

:01/84/050/00032/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that hard copy of the application not received from RA, Ahmedabad. NC decided to request concerned
RA to forward three set of relevant documents for examination of the case. The case stands deferred
for re-listing on 0l .02.201 8.

PVT L・ FD

RLA File

108/24/040/00018/AM18/

RLA File

132/24/040/00006/AM18/

RLA File

:05/24/040/000`4/AM18/

RLA File

:06/24/040/00007/AM18/

RLA Flle

:08/24/040/00030/AM18/

ALC3/2017
04.012018

Lic No/Datei0810140255  Defcr Datc:

08052017              01022018

Status:
Deferrcd

Lic.No/Date:3210078175  Defer Datc:

1205.2017              01.02.2018

Status:
Deferred

Lic.No/Date:0510402560  Defer Datci

1505.2017               01022018

Casc No.:3/6/84-ALC3/2017   Party Name:AVATAAR HOME Mcct No/Datci20/84-
FASH10N PRIVATEI′ IMITED Alン C3/2017

04012018

“
19品泥5α∞
“
νAm y

綱19晶児5υ∞∝υAM ν

42 11):1):50/00050/AM18/

43 11):1):50/00083/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to allow personal hearing to firm for explanation of the case and defer the case. The case stands
deferred for re-listing on 0l.02.2018.

Casc No。 :16/8/84-ALC3/2017  Pa■ y Name:ARVIND LIMITED McctNo/Date:20/84‐

ALC3/2017
04012018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to allow personal hearing to firm for explanation of the case and defer the case. The case stands
deferred for re-listing on 01.02.2018.

44 Case No.:9/8/84-ALC3/2017 Status:

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to ask the firm to furnish the Measurement Chaft, CAD with justification of wastage for examination
of the case. The case stands deferred for re-listing on 0l .02.2018.

Case No.:13/8/84-ALC3/2017  Pany Na11lc:PNR APPARELS   Mcct No/Datc:20/84-

PVT L´ TD,              AIン C3/2017
04012018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to ask the firm to furnish the CAD for examination of the case. The case stands deferred for re-listing
on 01 .02.201 8.

Case No.:2/6/84-ALC3/2017   Party Name:BHARAT
EXPORTS

Mcet No/Datc:20/84-

ALC3//2017
04.012018

Status:
Deferred

Lic No/Date:0610038621  Defer Date:

16.052017              01.o22018

Status:
Deferred

Lic No/Date:0810140302  Dcfer Datel

18052017              01022018

野

Party Name:SHOREWALA Mcet No/Datci20/84-

♭



Decision : Committee considered the case as per agenda alongwith other relevant papers and
noted that for similar export product of this firm the case had been referred to TC, Mumbai for
Comments. Committee decided to await comments from TC. Mumbai. The case stands deferred for
re-listing on 0l .02.201 8.

HQ File

:01/84/050/00076/AM18/

GLOBAL INDUSTRIES
PVT LTD.,(FORMERLY

RLA File

:05/24/040/00100/AM18/

RLA File

:05/24/040/00112/AM18/

ALC3/2017
04.012018

Deferred

Lic No/Datc:0510402740  Defer Datc:

2905.2017              01.02.2018

Case No.:17/8/84¨ ALC3/2017  Party NamciP00JA
INTERNAT10NAL

Meet No/Date:20/84-

ALC3/2017
04012018

Mcct No/Date:20/84‐

ALC3/2017
04012018

Status:
Deferred

Status:
Deferred

4519晶 ):50/00084/AM18/

46 11品):50/00070/AM18/

Lic No/Datc:0510402997  Defer Date:

01062017              0102.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to allow personal hearing to firm for explanation of the case and defer the case. The case stands
deferred for re-listing on 0l.02.201 8.

Case No.:3/8/84¨ALC3/2017   Party Name:MAGNOLIA
MARTINIQUE CLOTHING
P LTD

RLA File

:05/24/040/00113/AM18/

Decision : Committee considered the case as

observed that reply of the firm has been received
for re-listing on 0l .02.201 8.

Lic No/Date:0510403033  Defer Datc:

05.06 2017              ol.o2.2018

per agenda alongwith other relevant papers and
same is being exarnined. The case stands deferred

47 HQ File
:01/84/050/00093/AM18/

RLA File

:03/95/040/00158/AM18/

RLA File

:05/23/040/00098/AM18/

Case No。 :26/8/84-ALC3/2017  Party Name:WELSPUN INDIA Mcet No/Date:20/84-
LIMITED               ALC3/2017

04.012018

Lic.No/Date:0310813757  Defer Date:

05 06 2017              ol.o22018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to forward the case to DIPP for colnments. The case stands deferred for re-listirrg on 01.02.2018.

Status:
Deferred

Status:
Deferred

Case No.:8/10/84‐ ALC3/2017  Party NameiCONCEPT
CLOTHING

Meet No/Date:20/84-

ALC32017
04012018

Mcet No/Date:20/84-

ALC3/2017

419島掲50/001Hハ剛ν
Lic No/Date:0510403071   Defcr Date:

08 06 2017              ol o2 2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to allow personal hearing to firm alongwith of the CAD of the export item for examination of the case.
The case stands deferred for re-listing on 0l .02.2018.

,, Case No.:3218/84- ALC3l20l7 Party NamciS K EXPORTS Status:
Deferred

llレ 10



HQ Filc

:01/84/050/00099/AM18/

HQ Filc

:01/84/050/00100/AM18/

釧19晶児5剛隧ハMⅣ

犯19晶掲5υ∞HνAM Ⅳ

HQ File

53 101/84/050/00105/AM18/

54 Case No.:1/20/84-ALC3/2017

RLA File

:06/24/040/00009/AM18/

RLA File

:06/24/040/00010/AM18/

RLA Filc

i02/24/040/00057/AM18/

RLA File

:05/23/040/00071/AM18/

RLA Filc

105/24/040/00135/AM18/

Party NameiSPUNWEB
NONWOVEN PVT LTD

.04012018

1Lic No/Date10610038639  Defcr Datei

Status:
Deferred

08062017 01022018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ask the firm to furnish the legible copy of the CAD for examination of the case. The case stands

deferred for re-listing on 01 .02.2018.

Case No.:33/8/84‐ ALC3/2017  Party Namc:SUPERHOUSE    Mcct No/Date120/84‐
LIMITED                ALC3/2017

104012018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided
to allow personal hearing to firm for explanation of the case and defer the case. The case stands
deferred for re-listing on 0l .02.201 8.

Lic.No/Date:0610038640  Defer Date:

08062017

Case No.:15/10/84-ALC3/2017 Party Name:JPM EXPORTS   IMeet No/Date:20/84-
PRIVATE LIMITED        IALC3/2017

104012018

Status:
Deferred

Decision : Committee considered the case as per
decided to remind the firm to furnish the CAD of the
stands deferred for re-listing on 01 .02.2018.

Case No.:10/10184-ALC3l20l7 Party Name:KANISHK
INTERTRADE

01 022018

Lic No/Datc:0210207693  Defer Date:
116062017               01 022018

agenda alongwith other relevant papers and

cxpoll product and defer thc casc The case

Mcct No/Date120/84-

ALC3/2017
0401.2018

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and
noted that this case need furlher clarification and accordingly committee decided to allow personal
hearing to firm for explanation of the case. Case stands deferred for re-listing on 01.02.2018.

Lic No/Date:0510403163  Defer Date:

19062017 01022018

Status:
Deferred

Lic No/Datei051 0403 178  Defer Datc:

20062017              01022018

Case No。 :2/10/84¨ ALC3/2017  Party Name:UNISOURCE    IMcet No/Date:20/84-
TRADING(INDIA)PVT LTD.,ALC3/2017

.04012018

Decision : Committee considered the case as per agenda alongwith other relevant papers and
noted that firm was given personal hearing and also asked to furnish the style no. for each fabric.
Hearing could not take place as meeting was postponed. Committee decided to give fresh date to firm.
The stands deferred for re-listing on 01.02.2018.

Meet No/Date:20/84-

ALC3/2017
Status:
Deferred

り



55 ::SI財 ):50/00089/AM18/

HQ File

56 :01/84/050/00115/AM18/

HQ File
57 :01/84/050/00091/AM18/

HQ File

58 :01/84/050/00144/AM18/

RLA File

:24/24/040/00014/AM18/

RLA File

:05/24/095/00022/AM18/

RLA File

:32/24/040/00013/AM18/

RLA File

:05/24/095/00028/AM18/

RLA File

:05/23/040/00149/AM18/

04012018

Lic No/Datei24 10042248   Dcfcr Datei

29.062017               01022018

Status:
Deferred

Lic No/Datc:0510403285  Defer Datei

30.06.2017              01022018

Status:
Defcrred

Lic No/Date:3210078213  Defcr Date:

30 06 2017              ol.o22018

Status:
Deferred

Lic No/Datc:0510403343  Defer Date:

06.07 2017              ol o2 2018

HQ File

:01/84/050/00237/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that application for the above has been referred to DIPP for comments. Committee decided to await
the comments of DIPP and defer the case. The case stands deferred for re-listing on 01 .02.201 8.

Case No.:22/8/84-ALC3/2017  Party NameiSHAHI EXPORTS Meet No/1)ate:20/84‐

PVT LTD              ALC3/2017
04012018

Decision : Committee considered the case as per agenda along with other relevant papers and noted
that a copy of the application received from the firm and case is being examined. The stands
deferred for re-listing on 01 .02.2018.

Case No.:12/10/84‐ ALC3/2017 Pa●y Name:PREMIER FINE   Mcet No/Date:20/84-
LINENS PRIVATE LIMITED,  IALC3/2017

104.01.2018

Decision : Committee considered the case as per agenda along with other relevant papers and noted
that details asked from the firm not furnished by the firm. NC decided to again ask to provide
complete of details of pillow cover size with wastage details for examination of the case. The
stands deferred for re-listing on 0l .02.2018.

Case No.:24/8/84-Alコ C3/2017  Palty Namc:ORIENT CRAFT  Mcet No/Datc:20/84‐
LIMITED               ALC3/2017

04012018

Decision : COmnlittcc considercd the casc as per agenda along with other relcvant papers and

dccidcd tO rcqucst CLA, Dclhi tO provide a cOmplcte copy of the applicatiOn along、 vith
licensc cOpy for cxaminatiOn Ofthc casc.The stands dcfcrrcd fOr rc― listing on 01.02.2018

Case No.:5/12/84‐ ALC3/2017  Party Name:CL
INTERNATIONAL

Mcet No/Date:20/84-

ALC3/2017
04.01.2018

Status:
Deferred

Lic.No/Date:0510403361  Defcr Datc:

07 07 2017               ol o2 2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that firm had been requested to furnish the information as per DIPP deficiency letter N o.1132012017-
TSW dated 22.09.2017 for examination of the case. NC decided to send a final reminder to firm. The
case stands deferred for re-listing on 0 1.02.20 I 8.

レ
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Case No.:4/12184-ALC3l20l1 Party Name:PEE EMPRO Meet No/Date20184- Status:
EXPOR'fS P LTD AI-C3/201 7 Deferred

04.01.20 r 8

- FIQ File RLA File Lic.No/Date:0510403499 Defer Date:
5e :0 l/84/050/00143/AM I 8/ :05124t0401001 88/AM I 8/ 25.01 .2011 0l .02.201 8

Decision : Committee considered the case as per agenda alongwith othcr relevant papers and decided
to allow personal hearing to firm and ask the firm to furnish the CAD for the exporl product for
exarlinatiort of the case. The case stands deferred for re-listing on 01.02.2018.

OFFLINE CASES NC― V ⅣIEETING NO.20/84/AⅣl-18 DATED 04.01。 2018
ACTUALLY HELD ON 17.01.2018

60.

Casc No 366 M/s. Apparel Exporl Promotion Council
NC Mcc ng No.20/AM-18 Datcd 04.01.2018 Filc No.01/84/171/186/AM-17/DES―V
Subject : Proposal for siryplification of import and export procedure.
Decision: Committee considered the case as per agenda along with othe. ,"lerant pupers urd *"nt
through the details submitted in this case and observed that the case was put up to DG for approval of
Public Notice for amendment in description of export item "Ladies Blouse by adding "Ladies Top
which was decided by NC in its meeting No.14lAMl7 dated 13.10.2016 on the request of Apparel
Export Promotion Council, Gurgoan. DG has remarks on note -

. "2.45 sq mtrs seem to be may hish! Needs to be examined"
The Committee observed that the clarification received from the AEPC vide their letter dated
14.12.2016 and same was sent to TC, Noida for examination and comments. AEPC has again clarified
that there is not change in requirement of fabric only "Top" is to be added to Ladies Blouse. NC
discussed the case and decided to process the case on file for necessary amendment.

61.

Case No.367 M/s. Bombay Rayon Fashions Ltd.
NC Mceting No.20/AM-18 Datcd 04.01.2018 FoNO.01/84/050/203AM― 18/DES―V
Modification of adhoc norms against Advance Authorization No.03l055l33l daled 17.122009.
Decision:CommitteeconsideredthecaseaSperagendaalongwithoth".'@
firm was requested to clarify whether the fabric is knitted or woven. Firm has submitted the reply in
this regard. The c4se needs fufther examination and is re-listed for 0l .02.201 g.

62.

Case No 368 M/s. LoyalTextile Mills Ltd.
NC Meeting No.20lAM-18 Dated 04.01.2018 F.No.01/84/050/00097/AMl1/DES― V
RA F.No.11/24/040/00004/AM17 Adv.Authorisation No.3510030745 dated

24.06.2010
E,nhancementofinputoutputnormSforexportoftechnicalfabricsandgaffi
fi nish against Advance Authorization No.3 5 1 003 0745 dated 24.06.20 I 0.

|レ
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Decision: Committee considered the case as per agenda alongwith other relevarrt papers and heard the
representative of the firm. After the hearing, Committee advised representative to submit the
consumption details of fabric used by the firm for manufacture of export item for allowing chemical as
per repoft submitted by the office of Textile Commissioner, Mumbai. The case stands deferred for re-
listing on 01.02.2018.

∠
υ

Casc No.369 M/s. Shivalik Exports.

NC Mccting No.20/AM-18 Dated 04.012018 HQ Filc:01/84/162/062/AM18/

RLA File:05/24/040/00079/AM06/
Amendment in ratified norms against 4,4vance Authorization No.0510158613 dated 30.05.2015.
Decision: M/s Shivalik Exports vide their representation dated 10.05.2017 have requested for
rnodification of input output norms for Advance Authorization No.0510158613 dated 30.05.2015.
Committee considered the agenda and directed to ask the firm to furnish the Shipping Bill in support of
the export made for examination of the case. No reply received from the firm till daie. The case stands
deferred for re-enlisting on 0l .02.201 8.

66

Case No.372 M/s. Loyal Textile Mills Ltd.
NC Meeting No.20/AM_18 Dated 04.012018 F No.01/84/050/00257/AM15/DES― V

64

Case No.370 Ⅳ1/s.Loyal Tcxtile MiHs Ltd.

NC Meeting No.2OlAM-18 Dated 04.01.2018 F.No.01/84/050/00136/AM15/DES― V
RA F.No.35/24/040/00020/AM14 Adv. Authorisation  No. 3510041913  dated

20.08.2013
Enhancelncnt in quantities of chcnlical inputs for differcnt flbres viz.Fibrcc I,Fibrec― II and Fibrec―
IH againstthe Adv.Authorisation No.3510041913 dated 20.08.2013

Decision:CommitteeconsideredthecaseaSperagend
representative of the firm. After the hearing, Committee advised representative to subrnit the
consumption details of fabric used by the firm for manufacture of exporl item for allowing chemical as
per report submitted by the office of Textile Commissioner, Mumbai. The case stands defe*ed for re-
listing on 0l .02.2018.

∠
Ｕ

Casc No.371 M/s.Loy。 l TeXtile Milis Ltd.
NC Mceting No.20/AM-18 Datcd 04.01.2018 F.No.01/84/162/137/AM14/DES― V
RA F.No 35/24/040/00021/AM14 Adv.Authorisation No.3510041910 datcd

20.08.2013
Enhancement in quantitics of chelnical inputs for different Яbrcs viz Fibrec I,Fibrec― II and Fibrec― III
againstthc Adv.Authorisation卜

lo・ 3510041910 datcd 20.08.2013.

Decision:CommitteeconsideredthecaseaSperagendaalong*ith
representative of the firm. After the hearing, Committee advised representative to submit the
consumption details of fabric used by the firrn for manufacture of exporl item for allowing chemicalas
per repofi submitted by the office of Textile Commissioner, Mumbai. The case stands defe,ed for re-
listing on 0l .02.201 8.

"
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RA F.No.35/24/040/00019/AM15 Adv.Authorisation No.3510044562 dated

20.10.2014

Enhancement in quantities of chemical inputs for different fibres viz. Fibrec I, Fibrec -ll and Fibrec -
III against the Adv.Authorisation No. 3510044562 dared 20.10.2014
Decision : Committee considered the case as per agenda alongwith other relevant papers and heard the
representative of the firm. After the hearing, Committee advised representative to submit the
consumption details of fabric used by the firm for manufacture of export item for allowing chemicalas
per report submitted by the office of Textile Commissioner, Mumbai. The case stands deferred for re-

lrtilg on 01 .02.201 8.

67.

Casc No 373 M/s. LoyalTextile Mills Ltd.
NC Meeting No.20lAM-18 Dated 04.01.2018 F.No.01/84/050/00013/AM15/DES― V
RA FoNo 35/24/040/00048/AM15 Adv. Authorisation  No. 3510043766  datcd

13.03.2014
Enhancemcnt in quantitics of chel■ ical inputs for differcnt flbrcs viz Fibrec I,Fibrcc― II and Fibrcc― III

tho五 sation No.3510043766 datcd 13.03.2014.

Decision:CommitteeconsideredthecaseaSperugendiul
representative of the firm. After the hearing, Committee advised representative to submit the
consumption details of fabric used by the firm for manufacture of export item for allowing chemical as
per report submitted by the office of Textile Commissioner, Mumbai. The case stands defered for re-
lpqng on 01 .02.201 8.

68

Case No.374 M/s.Loval Textile Mi‖ s Ltd
NC Meeting No.20/AM-18 Dated 04.012018 F.No.01/84/050/00360/AM15/DES― V
RA F.No.35/24/040/00028/AM15 Adv.Authorisation No.3510044614 dated

15.12.2014
Enhancement ofquantities Ofchclnical inputs fbr diffcrent flbres viz Fibrcc I,Fibrcc―

II and Fibrcc―III
againstthe Adv.Authorisation No.3510044614 dated 15.12.2014

Decision:CommitteeconsideredthecaseaSperag"nd;
representative of the firm. After the hearing, Committee advised representative to submit the
consumption details of fabric used by the firm for manufacture of export item for allowing chemical as
per report submitted by the office of Textile Commissioner, Mumbai. The case stands deferred for re-
listing on 0l .02.201 8.

69.

Case no. 375 M/s.Panorama Exports Pvt. Ltd
NC Mccting No 20/AM-18 Datcd 04.012018 F.No.O1/84/162/00082/AM18/DES V

RA F.No.05/27/039/00012/AMll
Rcqucst fbr inscrtion of Stylc Numbcr not MentiOncd in the Shipping Bill for rcdclη ption A./A No.
No.0510271112 datcd 20.08.2010

ト レ
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Decision: Committee considered the agenda alongwith relevant documents and observed that M/s
Panorama Exports Pvt. Ltd. Faridabad vide their representation dated 15.05.2017 have requesled for
condonation of Style Number of the Export item not mentioned in the Shipping Bill by the Customs
Authorities at the time of shipment made Annual Advance License No. 0510211112 dated 20.08.2010
issued vide F.No.051271039100012/AM-ll. Firm has intimated that they made 100% Exports before
norms committee decision dated 20.08.2010 therefore they cannot mention the Style Number in the
shipping Bills and no change can be made in the shipping bills after the shiprnent. The case stands
deferred for re-enlisting on 01.02.2018.

70

Casc No.376 M/s Pinnacle Clothing Co.
NC Mceting No.20/AM-18 Dated 04.01.2018

些 mJり hCH On 17.01.2018
HQ File:01/84/050/00069/AM16/

RLA File:05/24/040/00020/AM16/

Arrendment in ratified norms against Advance AuthorizationNo.0510393963 dt.24.04.2015.
Decision:CommitteeconsideredthecaseaSperagenda
through the details submitted in this case. Accordingly, Committee after deliberations in consultation
with representatives of technical authorities present in the meeting decided to ratify the norms in
respect of Advance Authorisation issued in this case by allowing wastage 2.95 SeM/per pc on net
content in the expott product. The finns has requested for re-fixation his requirement fabric
consumption is in per pcs 3.30 per Sqm because the item we were shipped under 0510393963 dated
24.04.2015 were 3.30 Sqm per pc, though the committee approved 2.b5 Sqm-per pc. Committee
decided to allow personal hearing to firm to explain the variation in consumption as per CAD. The case
stands deferred to I 8.01 .2018.

Casc No.377 M/s Richa Global Exports Pvt Ltd
NC M.No.20/84 AM-18 dt.04.01_2018 F.No.01/84/162/00252/AM18/DES― V
Prior fixation of adhoc norrns for export of l .Lud
106 (+/- l0%) Style 11246,2. Ladies Top of 55%o Linen 45% Viscose Dyed Woven Fabric GSM l g0
(+/-10%)Sサ le 462023 under Spccial Advancc AuthorisatiOn Schcme undcr para 4.04(a)l FTP 2015-

Decision : M/s Richa Global Exports Pvt. Ltd,vide their letter dated 03.01.2018 have rcqucsted for

Яxation of norins for abOve said expOrt product under Special Advance Authorisation. COnlmittee

considered the case ;.;"J";"il;ffi;1"fiX":J::?,:ffii1fi:1"ffiT:li1T::l? :r".'il1ffi:
subrnitted in this case. As per CAD/CAM and other details provided in this case, the Committee
approved the input output norms as applied for. The 

"opy 
oi the application is iorwarded to the

concerned RA for further necessary action and compliar." of other usual conditions. There is no need
to send the case to DGFT (HQ) for fixation the norms again.
GSM should match in import and ex

72.

Casc No.378 M/s Pinnaclc Clothing CO.
NC M.No.20/84 AM-18 dt.04.01… 2018

1.2018
HQ Filc:O1/84/050/00068/AM16/
RLA Filc:05/24/040/00019/AM16/

Amendmentin里空堕匹堕旦堕n旦髪inst Advancc AuthorizatiOn No.0510393963 dt.24.54.2015「
~~~~~~

Decislom : COnllnittec considcred the casc as per agenda along、 vith Othcr rclcvant papers and wcnt
th10ugl the dCtails submi■ ed in this case.COmmittcc nOted that nOrms for the abOvc AA was rati■ cd

16
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as per SION J-288 and wastage 4.50 Sq.Mtr./Per pc on net content in the cxporl product, however,
firrn has requested for re-fixation his requirement fabric consumption is in per pc 5.20 per Sqm because
the item we were shipped under 0510393962 dated 24.04.2015 were 5.20 Sqm per pc, though the
committee approved 4.50 Sqm-per pc. Committee decided to allow personal hearing to finn to explain
the variation in consu as per CAD. The case stands deferred to I 8.01 .201 8.

73.

Casc No.379 M/s Orient Cra■ Pvt.Ltd
NC M.No.20/84 AM-18 dt.040卜2018 F.No.01/84/162/00253/AM18/DES― V
Prior flxatiOn of adhoc n01HIs for export of Ladies Kiinono Rcglan Slccvc

Wovcn Dyed Fabric,GSM 85(+OR-10%)StylC No.437920/307442
Authorisation Schemc under para 4.04(a)l FTP 2015-20.

made out of 100% Rayon
under Special Advance

Decision: M/S Orient Craft Ltd. New Delhi vide their letter dated 03.01.2018 huu" r"qr"rt.d f*
fixation of norms for above said export product under Special Advance Authorisation. Committee
considered the case as per agenda along with other relevant papers and went through the details
submitted in this case. As per CAD/CAM and other details provided in this case, the Committee
approved the input output norms as applied for. The copy of the application is forwarded to the
concerned RA for further necessary action and compliance of other usual conditions. There is no need
to send the case to DGFT (HQ) for fixation the norms again.

74

Casc No.380 M/s Orient Cra■ Pvt.Ltd.
NC M.No.20/84 AM-18 dt.04.01-2018 FoNo.01/84/162/00254/AM18/DES― V
IP」or ixatiOn of adhOc nOrms for expon of Ladies Dress made out Of shell:80%CO■ on 20%Silk(十 /_
3%)WOvCn Dycd Fabric,GSM 45(+OR-10%)Lining 100%Polycster WOvcn Dyed Fabric GSM 79

(十/_10%)sTYLE No.393311/393743 under Special Advance Authorisation Schcme undcr para

flxatiOn of nOrms fOr abOvc said export product undcr Special Advancc AuthorisatiOn. COlη
lnittcc

considcrcd the case as pcr agcnda a10ng with Othcr rclcvant papcrs and went through the details

submittcd in this casc.As pcr CAD/CAM and other dctails provided in this casc,thc COmmittce
approvcd the input Output norms as applied for. Thc cOpy of the applicatiOn is fOrwardcd to thc

conccrned RA for fllrther ncccssary aCtion and compliance of othcr usual cOnditiOns.Thcre is no nced

to send the case to DGFT(HQ)fOr flxation the norms again.

GSM shOuld match in impott and cxpo■
.

S.No.75

M/s Bri t Choice OverseasCasc No.381

NC M No.20/84 AM-18 dt 04.01-2018
Actua‖ y hcld On 10.012018

F.No 01/84/162/00256/AM18/DES― V

Prior fixation of adhoc norms for export of 1.Men
width 59 inch (+l-10%) GSM -166+l- 10% (ttem Style No. ADVp),2. Men,s short, made out of
100%Nylon WOvcn FabHc Width 59 inch(+/_10%)GSM… 166+/-10%(Itcm/Style No.ADVS),
3.Mcn's Pants made out of 100%Nylon WOvcn FabHc Width 59 inch(+/-10%)GSM-166+/_10%

(ItCm/Style No CTP),4.Mcn's Pant madc out Of 100%Nylon WOven Fabric Width 59 inch(十 /_10%)
GSM-166+/_10%(Itcm/Style No.BUSP),5.Women's Pant madc out of 96%Nylon WOvcn Fabric+
4%Spandcx wOven FabHc Width 54.50 inch(十 /_10%)GSM-166+仁 10%(Iteln/stylc No.WTP)

r para 4.0《→l ETP 2015-20.
Decision: M/s Bright Choico for fixation of
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norms for above said export product under Special Advance Authorisation. Committee considered the
case as per agenda along with other relevant papers and went through the details submitted in this case.
As per CAD/CAM and other details provided in this case, the Committee approved the input output
norms as Norms approved for AA No.03 10195318 dated 15.04.2015 for the same Export Product/Style
Nos. The copy of the application is forwarded to the concerned RA for fufther necessary action and
compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the
norms again. GSM should match in irnpoft and
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